
He; Motion AUGUST 20, 1962 for Adjournment 

(C) Suggestions were not agreed to, 
there being no traffic justification. 

Bom~y-Bowrah Janata Express via 
Allahabad 

1252. Shri Bari Vl'11mu Kamath: Will 
the Minister of Railways be pleased to 
state; 

(a) whether Government :.;Jropose to 
convert the bi-weekly Bombay-
Howrah Janata ~ess via Allahabad 
into a daily train; and 

(b) if not, the reasons therefor? 

The Deputy Minister in the Ministry 
of Railways (Shri Sllahnliwaz Khan): 
~a) No, Sir. 

(b) Lack of line capacity and inade-
quate traffic justification. 

Lady BardiDge Medical CoUege and 
Hospital, New DeIhi 

l253. Shri P. C. Borooah: Will the 
Minister of Bealth be pleased to state; 

(a) whether it is a fact that serious 
maladjustment between the adminis-
trative and executive wings exists in 
the Lady Hardinge Medical College 
and Hospital, New Delhi; 

(b) if so, whether an enquiry has 
been made imo the affairs recently; 
and 

(c) if so, with what results? 

The Minister of Health <Dr. SushlIa 
Nayar): (a) No. 

(b) and (c). Do not arise. 

12~02 bra. 

RE; MOTlON FOR ADJOURNMENT 

Mr. Speaker: Now papers to be laid 
on the Table. Dr. Sushila Nayar. 

Shri BIlta Singh (Moga); Sir, I rise 
., state before the House that I have 
Jiven DOtice of an adjournment 
motiDn .••••. 

Mr. Speaker: Order, ')rder. I would 
call upon the hon. Member to resume 
his seat. He cannot stand up in this 
manner and begin to make a speech. 

Shri Buta Singh: Let there be demo-
cracy in this House at least. 

Mr. Speaker: Unless he gets my per-
mission, he cannot rise and begin to 
say what he wants to say. He will 
resume his seat. 

Shri Buta Singh: The Punjab Gov-
ernment has .... 

Mr. Speaker; Order, order. I call 
upon him to resume his seat. This 
Is not the manner in whiCh speeches 
are made or anything is raised here. 

Shri Buta Singh: The crisis in 
Punjab .... 

Mr. Speaker: Is he going to resolve 
that. crisis or add to it? Let him re-
sume his seat. 
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Mr. Speaker: Order, order. 

PAPERS LAID ON THE 'fABLE 

DELlU PllEvENTrON OF FOOD ADUL-
TERAnON (AMENDMENT) RULES 

The Minister of Health (Dr. Sushila 
Nayar): Sir, I beg to lay on the Table 
a copy of the Notification No. F. 32 
(l0)/61-M.&P.H. published in Delhi 
Gazette dated the 28th .Tune, 1962, 
containing the Delhi Prevention of 
?ood Adulteration (Amendment) 
Rules, 1962, under sub-section (3) of 
aection 24 of the Prevention of Food 
AduLteration .Act, 1954. [Placed in 
Library. See No. LT-339j62]. 

PllEvENTrON OF CRUELTY TO .ANIMALS 
(ELECnON OF ~ERS TO ANIMAL 

WELFARE BoARD) RULES, 1961 

The Minister of state In ihe MInistry 
of Food and AgrIculture (Dr. Ram 
Subhag Singh): Sir, I beg ~o la! on the 
Table a copy of the Prevention of 
Cruelty to Animals (Election of Mem-
bers to Animal Welfare Board) Rules, 
1961, published in Notification No. 
S.O. 3015, dated the 23rd December, 
11161, under sub-section (4) of section 
S8 of the Prevention of Cruelty to 
Animals Act, 1960. [Placed in Library. 
See No. LT-340j62]. 

RAILWAY PROTECnoN FoRCE (AMEND-
MENT) RULES 

The Deputy MJnJster In the Ministry 
III RaIlwa,.s (SIU'l Shahuawaz Khan): 
Slr. I be, io lay on the Table a cop,. 

of the Railway Protection Force 
(Amendment) Rules, 1962 published in 
Notification No. GSR 1018, dated the 
28th July, 1962, under sub-section (3) 
of section 21 of the Railway Protection 
Farce Act, 1957. [Placed in Library. 
See No. LT-341j62] . 

MESSAGE FROM RAJYA SABHA 

Secretary: Sir I have to report the 
following messa'ge received from the, 
Secretary of Rajya Sabha:~ 

'I am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on the 17th August, 
1962, has passed the enclosed 
motion referring the Indian Marine 
Insurance Bill, 1959, by 8hri M. 
P. Bhargava, to a Joint Committee 
of the Houses and to request that 
the concurrence of t.he Lok Sabha 
in the said motion and the names 
of the Members' of the Lok Sabha· 
to be appointed to the said Joint 
Committee may be ~ommunic~ted 
to this House. 

Motion 
"That the Bill to codifY the law 

relating to marine insurance be-
referred to a Joint Committee of 
the Houses consisting of 30 mem-
bers; 10 members from this House, 
namely, Shri B. Ramakrishna Rao, 
Shri Rohit M. Dave, Shri Suresh 
J. Desai, Shri Niren Ghosh, 8hri 
P. N. Kathju, Shri N. M. Lingam. 
Shri Dahyabhai V. Patel, Shri M. 
Govinda Reddy, Shri Pannalal 
Saraogi, Shri M. P. Bhargava and 
20 members from the Lok Sabha; 

that in order to constitute a 
meeting of the Joint Committee the 
quorum shall be one-third of the 
iotal number of members of the 
Joint Committee; 

that in other respects, the Rules 
of Procedure of this House relating: 
io Select Committees shall apply 
with such variations and modifica-
tions as the Chairman may ma!te; 

that the Committee shall make 
report to this House by the ftrIIt 
da,. of the next aesaion; and 


